
FORM A 

PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process 
for Corporate Persons) Regulations, 2016) 

 
FOR THE ATTENTION OF THE CREDITORS OF M/S AKSA PAPER MILLS PRIVATE 

LIMITED 

RELEVANT PARTICULARS 

1.  Name of corporate debtor Aksa Paper Mills Private Limited 

2.  Date of incorporation of corporate debtor 26.07.2017 
3.  Authority under which corporate debtor is 

incorporated / registered 
RoC-Ahmedabad 

4.  Corporate Identity No. / Limited Liability 
Identification No. of corporate debtor 

U21098GJ2017PTC098431 

5.  Address of the registered office and principal office 
(if any) of corporate debtor 

Survey No. 334/P1, 315/6, Morai 
Industrial Park, Village-Morai, Ta, l-Pardi, 
Valsad, Vapi, Gujarat, India, 396191  

6.  Insolvency commencement date in respect of 
corporate debtor 

03.02.2026 

7.  Estimated date of closure of insolvency resolution 
process 

02.08.2026 

8.  Name and registration number of the insolvency 
professional acting as interim resolution 
professional 

CA. Sunil Kumar Kabra 
IBBI/IPA-001/IP-P01011/2017-18/11662 

9. Address and e-mail of the interim resolution 
professional, as registered with the Board 

Address: 3rd Floor, Reegus Business 
Centre, New Citylight Road, Above 
Mercedes Benz Showroom, Bharthana-
Vesu, Surat-395007;  
Email Id: jlnusco@gmail.com  

10. Address and e-mail to be used for correspondence 
with the interim resolution professional  

Address same as mentioned in Sl. 9; 
Email Id.: ip.apmpl@gmail.com 

11. Last date for submission of claims Thursday, 19.02.2026 

12. Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the 
interim resolution professional 

Not Applicable 

13. Names of Insolvency Professionals identified to act 
as Authorised Representative of creditors in a class 
(Three names for each class) 

Not Applicable 
 

14. (a) Relevant Forms and  
(b) Details of authorized representatives are 

available at:  

(a) Web link: 
https://ibbi.gov.in/home/downloads 

(b) NA 
 
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a 
corporate insolvency resolution process of M/s The Aksa Paper Mills Private Limited on 03.02.2026. 
 
The creditors of M/s Aksa Paper Mills Private Limited are hereby called upon to submit their claims 
with proof on or before Thursday, 19.02.2026 to the interim resolution professional at the address 
mentioned against entry No. 10. 
 
The financial creditors shall submit their claims with proof by electronic means only. All other creditors 
may submit the claims with proof in person, by post or by electronic means. 
 
Submission of false or misleading proofs of claim shall attract penalties. 
 

 

Date: 05.02.2026 Sd/- 

Place: Surat CA. Sunil Kumar Kabra 

IRP in CIRP of Aksa Paper Mills Private Limited 

IBBI/IPA-001/IP-P01011/2017-18/11662 
 

mailto:jlnusco@gmail.com
https://ibbi.gov.in/home/downloads
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Form No. INC-26
[Pursuant to Rule 30 of the Companies

(Incorporation) Rules, 2014]
Before the Central Government, Regional

Director, North Western Region, Ahmedabad
In the matter of sub-section (4) of Section 13 of

Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies

(Incorporation) Rules, 2014
AND

In the matter of
DHYAANNI ADVISOR PRIVATE

LIMITED
(CIN: U66309GJ2017PTC096547)

having its Registered Office at
420, Times Square Arcade Opp. Rambaug,
Thaltej Shilaj Road , Ahmedabad, Gujarat,

India - 380059
….. Applicant Company / Petitioner

NOTICE is hereby given to the General
Public that the company proposes to make
application to the Central Government
under Section 13 of the Companies Act,
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
16th June, 2025 to enable the company to
change its Registered Office from “State of
Gujarat” to the “State Karnataka”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by
registered post of his /her objections supported
by an affidavit stating the nature of his / her
interest and grounds of opposition to the
Regional Director, North Western Region,
ROC Bhawan, Opp. Rupal Park Society,
Behind Ankur Bus Stop, Naranpura,
Ahmedabad-380013, Gujarat within fourteen
(14) days from the date of publication of this
notice with a copy to the Applicant Company
at its Registered Office at the address
mentioned below :-
420, Times Square Arcade Opp. Rambaug,
Thaltej Shilaj Road , Ahmedabad, Gujarat,
India - 380059

For & on behalf of
DHYAANNI ADVISOR PRIVATE LIMITED

Sd/-
CHINTAN NAYAN BHAI RAJYAGURU

(DIRECTOR)
DIN : 08091654Date : 05.02.2026

Place : Ahmedabad
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